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.. 
Out of the 47 crn ploye s men tione d a bove , 
36 bavi: co(Dpleted· s uch t enu re. These 
traasfer-po licy guid line hav been framed 
with the t win  obj .... c tivc of ecuring a d i  -
persal of t he se rvices of  ex per i  need 
officers over the ne t work a a whole  and 
also to enable t he officer to broaden the i r  
experience by ser i ng i n  differe n t  jobs , a nd 

rn tionc.. The. e gu ide I I  nee; arc always 
ope-ra ted u bjec t  to exigen ·ies of publi • 
serv ice . The re tea t i on  of  t he a bove officer 
bey ad the norma l  te nure ha been on the 
con idcration that  th ir rvi es a re better 
u t i li cd for t bc net work as a whole in u b 
pos t i ng . This a n not be rega rdt:d a a ny 
, i  la t ion . I t  i a l :  c lar ified tha t c ch 
po ting/transfer i �  decided on the meri t  of 
a h case by th com pe ten t  author i t y .  

Financia l  Status of Public Undertak in 
under the M inistry 

1 232. SARJ J . .  PAT I L  : Wi l l  t h  
Min i ster of ENERGY be pleas d to re fer 
to the rep ly  g iv n to  pa r t  ( b )  of Umtarrc:d 
Question No. 3745 on : 0 th  M a r  h ,  1 9  4 
regarding public  unde r t a ki ng un<l · r  t h ­
Minis t ry aod t h e i r  fina ncial s l J l us  a n d  s l ct tc ; 

(a ) whether rhe re u i �i t e  i n f  rm;;i l i on 
ha since be n co l l e  ted : 

(b)  if s • t he.. deta i l  there f ;  a nd 

(c if n o t ,  the r ·a ·ons for c..1 IJy ? 

T HE M I  N I ST R S fAT I N  T H E  
DEPARTM ENT OF PETROLEUM I 
THE MINISTRY ENERGY HRf  
GARG! S H A N KAR M I S H RA )  : l ) to ( ) 
Unstarrcd ucs tioo No.  3745 o f  20th 
March, 1 984 has ought con iderab le infor­
mation for 4 fioancial  years of t he v i ous 
Public U ndertakin u nd r the M i n ,  try f 
Energy. The i n formation rec ivcd is be ing 
compiled .  

Appoin tment of Director Gen ral ,  
Doordarshan 

1233 .  PROF. RUP "'HA N D  P L :  W i l l  
t he M inister o f  I NFOR M AT[ON AND 
BROADCASTING b plt.a scd to s tate : 

(a) wb 1h  r i t  is a f ct lha t  t he post of  

D J rec t or Genera l of Doordarsban had b en 
lying vaca n t  s i ne ... Ja n uary,  19 4:  

( b) if  ·o t ht! r�.i ons the cof: and 

(c)  whether i t  i s  a fact  tha t the recen t ly  
a ppoi n ted Dir tor e n  ra l f Doordarsha n 
, such d u li..:d t o  re t i re a fter  thre months 

r o as h i i.;  a l rc · 1d )  n cx t.:n  ion for one 
yen r ? 

TH M l  I lER TAT TH 
Ml I STRY O FOR M A  ION AND 
BROAD T I N  A N D  M I NISTE R 
STATE J N  f H f  OF 
PARLIAMENT R Y  ( HRI  
H . K . L .  B H AG T l  : ( a )  J nd ( b )  The 
prev ious i n  ·umb n t  l f t he po t of  Director 
Gen r I oorc..l 1 rsh  n rc t 1 r  <l on  3 1 c;  
J a n ua ry,  1 984. A rra ngemen t , e r  mad 
imrned ia tc l)  lt look a ft e r  t he c urrent  Jutic: 
of t he p t u n t i l  .1 uec • · or wJ , ppoin· 
t cd. 

( ) Tnc po� t ! i .t bl!l'n  J i  Jed in fr m 
2nd Jul) , l '4 by r · · rn 11 lo_ 1 ng a retired 
o 1c r f r · u i t a b k  k n g t h  f time. 

lo urc of Alcohol l n i l · due to h rt 
upply of •fol  b 

1 234 .  H R I  M .  1 .  L '\ RE C 
H R T  • .  B A L A  NOA 

W t l l  t h,: M i n 1 \ l c r  of  H M l  A • 
AND Rl f L I ZER . be ph: .1 ·d I l a t e 

( a }  wh · t h  · r  i t  1 ::- ::i fa c t  1 h .1 1  t h · a l  obo l 
ba ·cJ i nd u  t ria l un i  l s  a r  fa i= t ng c lo  ure 
d ue to  hon upply f mola ssc.s rhi 
yea r ;  

( b )  1 f o ,  teps t a k  n b y  Governmen t 
1 0  over com th..-: de ficit ; and  

( ) the  a t ua l  xp  c led !, Upply a nd this 
ye r ?  

THE M [ N I STE R O STATe I N  THE 
MINIS TRY OF CH Ml  ALS AND 

RTI L I ZER l H R I  R . C. RATH ) 
( ) to ( ) Th1: es t i ma t e  of  d m a n d  a nd 
availabi l i ty  of  al  ohul and mola t the 
beginnin f t he cu rn. nt n lcobol y n r  
indica ted t hat  wh i l  t h  re wil l  be adequ t 
suppl y  of  mola se , th r was a gap b tw en 
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the proj cted dema nd and u pply of a lcohol .  
I t  wa , there fore , decided that  whi le ma k­
i ng a l loca t i on from t hose ta tes , s u r  l us 
in alcohol ,  to t h ose ta t • d fl.cit in 
a lcohol , th3 t n l loca t i onc, for pota b le pur­
pose would be res tricted to t he actua l 
consump tion of pot a b l  a l  oho! for the 
previou a lcohol year. W hile ome u ni ts 
have reporl d d 1 fficu l l ies i n  obt a i ning 
adeq ua te supp ly  of J ndui; tri a l a lcohol , 
tb i  ca nnot  be a t t r ibu ted to  i nadeq uacy 
of upply of molas·  s to d 1  t i l l  r i es for 
manufa cture of i n d us t r ia l a lcohol. The 
t tcs urp l u  i n  a l ohol A t  t he b g i nn ing  

of  t he yea r ca n a ls ta ke ca r of the  
ne d f r i ndus t r ia l I h I by u i ta b l  
mon i tori ng u e o f  a lcoho l for po 1 a ble 
purpo c .  

uppl o f  Pow r fro lpo\... ka Atomic 
Po"·er Plant 

1 235 .  H Rl K . T. KOSALRA M  : W i l l  
t he M i nis ter or  EN RG Y be p l  a c d  10 
st tc : 

(a ) whe t her I f  b been dec id  d ro  
supply powe r from K l pakkom A 1 om i c  
Power Pla n t  c o  ni: ighb u r i ng S t il l .  ; 

and 

(b) I f  0 ,  lhc  ac tua l  a J IOwE. ll ion of 
t om ic power to t he e S ta te " 

TH MIN J STER OP TATE I N  TH 
MINISTRY OP E N  RG Y ( HRI  ARIF  
M OHAM MAD KHAN : ( ) and  (b)  No 
fin I d c is ion ha b en tak n regard i ng 
a l loca t ion  o f  p wcr fr m Kalpakk.i m 
A tomic Pow r P l an t  t o  th1;1  ne i ghbour ing 
Stat  
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Siogareni Col lierles 

L37. SHRI G .  NARSIMHA REDDY : 
W i l l  1 h  Mini ter  of ENERGY be p]eased 
t o  s tate : 

( a )  the hare cap i ta l  of Central  
Government a nd Governmen t of Andhra 
Pradesh in S i ngareni Col l i  rie -an 
A ndhra Pra de'" h State  Government Uoderw 
taking; 

(b )  t he: tot a l  i nvestment upto now in­
cl uding t he I an amoun t  wi th names of  the 
investor · aad 

(c) t he targe t set for coa J production 
n od that a chieved each yea r  from 198 1 -82 
onwards upto now ? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI DALBIR 
SINGH) : (a ) Tb Equity participation by 
t he Centra l  Government and the State 
Government of Andhra Prade h in SCCL 
is roughly i n  th ra t i o  qf 49 : 5 1 . As on 
3 1 . 3. 1 984 the share capita ) held by the 
Central Government and the State Govern­
ment of Andbra Pradesh i of the order of 
R . 37.05 crores a nd R . 38.02 crore 
re p ctively. 

(b) Total investment ( loe n+equ i ty) 




